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Revenue by Shri B. M. Singh, Sr. D.R.
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Date of Pronouncement: 23.05.2023

PER ANIL CHATURVEDI, AM :

This appeal filed by the assessee is directed against the order
dated 29.06.2022 passed by the Commissioner of Income Tax
(Appeals) - NFAC, Delhi for Assessment Year 2019-20.

2.  On the date of hearing, Learned Counsel for the assessee vide
Application dated 22.05.2023 submitted that assessee wants to
withdraw the appeal.
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3. On the other hand, Learned DR has no objection in withdrawing

the appeal.

4. We have heard the rival submissions and perused the material
available on record. In view of the aforesaid request of Learned AR,

the appeal of the assessee is dismissed as withdrawn.

5. In the result, appeal of assessee is dismissed as withdrawn.

Order pronounced in the open court on 23.05.2023

Sd/- Sd/-
(ANUBHAV SHARMA) (ANIL CHATURVEDI)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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